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CENTRAL ADMIMISTRATIVE TRIBUNAL, MUNB&L:BEHCH
Ry Ho.80/2001 in OA MNo.364/17%7

Mumbail, this 14 day of January, 2002

Hon'ble Shri S.0. Jain, Member(Jd)
Hon'ble Shri M.F. Singh. Member(A)
Pot. Suri & threa othsics - Soplicants

{By Shri G.5.Walia, Advocats)
VETEUS
nion of India & another . R@&pOﬂumﬁf$

ROE R{JM sircuiation)
By Shiri M.P. ﬁiﬁgn, Hamiser (A )

The present Ra is filed on behalf of the applicants
For review of our judgement dated 20.11.2001 by which O/
Mo.364/19%7  was dismissed being devold of merit and for

the detalled reasons given at para 12 thersin.

is sought on the reiterated ground that Jhri
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Dadlani was drawing less pay than the applic sants a4s  has
beaen reflected in  the comparative cﬁaft given by the
review applicants, which is again annexed to the present
RA. However, to satisfy ourselves with regard to  the
so-called comparative ohart, we have reguisitioned the

service books of the concerned paraons and we found that

Shri Dadlani was drawing much higher rate of pay than the

i}

afore, wWe Have

]

review applicants all along and, ther
rightly held that though he failed in the selection and

became  Jjunior to  the applicants in the grads of

Rs.2375-3500, he continued to draw the pay and incremants

of that grade because of his  oontinued & hoo
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appointment. Thus we Find that the review applicants ar
anly  tieving  toe bulld up & case on the same of - set  of

-

facts  and qrounds which have alre&ady besn taken care
oy Us $@fﬁrﬁ‘ﬁraﬁﬁuﬁmiﬂf the Judgamant. In wiew of this
%ituaiimn” the present RA {s not maintainable under Rule
ZEL3VFY  of aT act, 1785 read with Ord¢r 47, Rule 1 CPRC

and iz accordingly dismissed.

*
(r.F. Singh) (5.L. Jain)
)

Mambair (Q Mamber(J)
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